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Balu Lal Sharma ees Applicant
' Versus
Union of India and others ' ++. Respondents
CORAM: ,
HOMT'ELE MF. GORA KRISHNA, VICE‘CHAI_MAN
HOM'BELE MR, O.P.YEHAEMA, MEMEEF. (A)
For the Applicant ‘ eoo Mr. C.B. Sharma

For the Respondents ..o

ORDER

PEF HON'BLE MF., GOPAL PISHIA, VICE CHATPMAN

Applicant, Eaka Lal Shama, has claimed a Adivection to the
respondents,  in this  application uv/z 12 of the Administrative
Tikunals Aci, 1925, to extend ths benefits of the scheme at Ann.A-l

dated 12.1.91 az also fov a direcicion to trzat him az a temporary

statvus holdsr w.e.f. 1.5,92. Tt has alasc bzen prayed that cha
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rezzpondents b Jdirect

hiz senicrity. It has furthzr heen prayed that the rvespondants be o~

Q

divectsd to abaork the applicant as & Group~D employee against any

2. Wz have hzard the learned counszl for the applicant.

3. Tl applican

£
cazval labourer on 14.5.92 and he haa vendersd 251 days -of service

[

o
3

-

an zzar from May, 1992 co April, 1992 and in view of the aschemes

Arn A-1 and Amn A-2 it 12 contzndsd that the applicant is encitl=d to
the granc of temporary stants and wages as per the achesmes, buat the

beznefits znvisagyed therzin are: not being exbkendsd Lo the applicant by
the respondenta. The learnsd counsel for the applicant wantz the
applicant's reopresentatcion, at Amn.A-6 dated 21.3.9%, to be decidzd in

the light of the schemes at AnnA-1 and Amn.A-2 dacsd 12.4.91 and

4, Thiz OA iz, therefore, disposed of at the stags of admizzion

!,

repregentation (Arm.A-6 dated 21.2.95) lzeping in view the zchemsz at

Arm.A-1 arnd AnnlA-Z, referred co oabove, within & pericd of two months



from the date of veceipt of a copy of thiz crder. Let a copy of the
CA and the annexares thevesto be gent £o respondznt 1.2 élmgwith a
copy of this onder.

- Criaytse
(0.P. SHAFMA) (GOFAL FRISHUA)
. MEMBER (A) ' VICE CHATPMAN



